I N THE SUPREME COURT OF | NDI A

ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 5164 OF 2007

UNI ON OF | NDI A APPELLANT
VERSUS
A. P. BHARDWAJ RESPONDENT
ORDER
In spite of granting sufficient time, neither the
| earned counsel for the appellant nor the |earned counsel for
the respondent have filed their statenent of case. It only
shows that the Ilearned counsel for both sides may not be
interested in pursuing the matter. Therefore, the appeal is

di sm ssed for non-prosecution.

....................... J.
(H. L. DATTU)

NEW DELHI ;
OCTOBER 12, 2012
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